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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIFAL RENCH

Op No. 691 of 1997
New Delhl, this the ond day of September, 16097,
Hon’ﬁle Dr. Jose P. yerghese, Vice chairman(J)

Hon ble Mr. N. Sahu, Member (A)

sunil

S/o Ajabrao Umap

rR/o of Td. Katol, o
pistrict Nagpur ., . Applicant

(Ry Advocate - shri K. R. Lambat)

Yerasus

1. The WUnion puklic Service Commission
through 1ts Secretary
New Delhil

Z. The Union of India.

T through the Secretary
Mministry of nersonnel, “

P.G. & Pensions,
Department of Personnel & Training
Mew De ]. h j.

3. The Secretary

social Welfare & Sports Department,
Mantralaya

Bombay . - ' ... Respondents

(By Advocate : Shri V.5.R. Kirishna) .

ORDER_{Oral)

Hon ble Dr. Jose P. verghese, Vice Chairman(J) -

The petitioner 1n fhis OA-is- aggrieved by the
order of the Respondent No.1, Union Publlc Service

commission, dated 27.05.1996 by which the petitioner

has been informed that the OBC certificate submitted
by him doss not show one of the sub-castes Cindicated
against serial MNo. 159 in the list of Maharashtra

State issued by the Ministiry of Welfare. For want of
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this OBC claim the petitioner has not
eligible for consideration. By the same order he was

reauired to submit the fresh OBC certificate withln &
period of 20 days showing %Hﬁﬁ Caste that one of the

sub-castes 13 shown 1n the central li$t~ﬁ311 thern ths

candidature of the petitioner Wwas to remain

provisional. Thereafter, the petitioner approached
the respondent, UPSC by an application by way of reply

on $7.07.1996 enclosing the certificate issued by the
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State Government on 29.06.1996 stating that the Cas
Mali® and  its  sub-castes are included at serial
No.182 of the Other Backward Class list of the Statc

Government and Government of India hae also included

"the same Caste and 1ts sub-castes at serial No.158 of

the Central -Backward List. In Qiew' of this, the
petitioner had appfoach@d tﬁe ~gspondents, UPSC to
release his provisional consideration and convert the
same ipto a regular consideration. - Since no response
was forthcoming, this 0A was filed in this court.

was issued and the counsel

6]

Therafter the: notice
umﬁedr@d for the respondents had made several attehpts
to contact /fhe authorities cconcerned including the
Government of Maharashtra and it 13 stated that no
response have come from the-Government of Maharaszhtra.
But the report o% Govarnment of Maharaszhtira 13 alreaady
available at Annexure-~F, page 27 of the papeir—-hook and
in view of the fact that the Government of Maharashtra
has already clarified by this letter and that letter

is seen to have been addressad to UPSC itself, we
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“ind no reason  but  to allow this 0Aand direct the
UPSC to consider the petitioner as regular candidate.
A1) provisicnal action taken shall btho have been
taken as regular and all the consequential beneflits as

haw heen given to his batch-mates be glven to. the

itioner as well.
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Z. The "0OA is. disposed of as above, No order as

Lo costs,

(N. Sahu) (Dr.Jose P. Verghese)

‘Member (A) o Vice Chailrman(J)

[Kant/




